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MM/ ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The only grievance of the assessee in captioned appeal for
Assessment Year (AY) 2012-13 is disallowance 14A for Rs.1.45 Lacs.
Having heard rival submissions and after careful consideration of
material on record, our adjudication to the subject matter of appeal would
be as given in succeeding paragraphs.

2. The material facts are that the assessee being resident corporate

assessee was assessed u/s 143(3) on 24/03/2015 wherein it transpired



that the assessee earned exempt dividend income of Rs.4,080/- but it
not offer any disallowance u/s 14A. The same was on the reasoning that
no expenditure was incurred for the purpose of earning exempt income.
However, applying Rule 8D(2)(iii), Ld. AO computed indirect expenses
disallowance of Rs.1.45 Lacs.

3. During appellate proceedings, the assessee submitted that
disallowance u/s 14A could not exceed the exempt income earned by
the assessee. However, rejecting the same, Ld. CIT(A) confirmed the
addition. Aggrieved, the assessee is in further appeal before us.

4.  We are of the considered opinion that as per settled position of law,
the disallowance u/s 14A could not exceed the exempt income earned
by the assessee. Therefore, we direct Ld. AO to restrict the disallowance
to Rs.4,080/-. The balance disallowance stand deleted.

5. The appeal stand partly allowed.

Order pronounced in open court on 28" September, 2021.
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